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14.3? hrs.

MATTERS UNDER RULE 377

(i )  Reported pollution  or rivers 
AND ATM08PHXRE BY HARMFUL 
EFFLUENTS AND OASES.

SHRI SURENDRA BIKRAM
(SAH AJAH ANPUR): Mr. Deputy-
Speaker, Sir, with your permission, I 
want to raise the following matter 
under rule 377:

The problem of pollution of rivers 
and atmosphere by big industries dis­
charging piosonous and harmful efflu­
ent and gases has been taking serious 
si'uations. Although individual
State Governments are looking into 
it but their speed is very very slow 
and there is great need on the part of 
the Central Government to insist on 
State Governments to take strict 
steps in this direction so that the 
lives of the employees working in 
'these industri.es and people living 
around such areas may be saved. By 
moving very slow, the Government 
is playing with the lives of a large 
number o f people which is most un­
fair. I  would like to quote here that 
a factory named Synthetics and 
Chemicals Limited in Bareilly 
(U. P.) has been discharging its 
most poisonous effluent in the neigh­
bouring river Dojora for the last 
fifteen years due to which the water 
of this river has bevome poisonous 
and fishes in this river do not survlgp. 
Even animals who drink the water 
of this river has become poisonous 
water of this river meets Ramganga 
at Bareilly where people drink this 
poisonous water and develop serious 
diseases. The poisonous vapours and 
gases released by this Company b«ve 
been very badly affecting the health 
of the employees, colony residents 
and the people living In the neigh­
bouring areas as these dangerous 
vapours enter inside their bodies 
through breathing and slowly damage 
various vital organs of the body. The 
Government must set up a high level

teem of doctors and send to this 
Factory to assess the whole situation 
and recommend immediate steps to 
be taken.

(ii) N eed for aerial spray  or pesti­
cides on standing  ground-nu t  
crops nr Saurashtra.
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( iii) R eported suspension of Deputy 
Secretary in  the M in is tr y  op 

' I nfo rm atio n  and  Broadcasting.

SHRI MALLIKARJUN (Medak): 
Mr. Deputy-Speaker, Sir, with your 
permission, I  want to raise the follow­
ing matter under rule 377. This relates 
to the suspension of Shri S. Ghosh, 
Deputy Secretary in the Ministry of 
Information and Broadcasting and 
others.

Shri Ghosh while deposing in the 
Court as a witness in 4Kissa Kursi 
Ka ’ has brought to light the methods 
that were adopted by C. B. I. to pres­
surise him to toe their line of guid­
ance. He described in detail the 
manner in which C.B.I. put pressure 
on him to give affidavit according to 
C.B.I.’s false version. He has now been 
suspended from service on 19th July, 
1978. This is a pressure tactic to 
demoralise all those who want to 
speak the truth.

MR. DEPUTY-SPEAKER; You come 
back to the text.

SHRI MALLIKARJUN: This has
obviously been done deliberately to 
cause harassment to an honest witness 
and to thereby demoralise and intimi­
date other witnesses to prevent them 
from speaking the truth. Is this not 
tantamount to interfering with the due 
process of justice, which the Govern­
ment constantly maintained that it is 
upholding?. Does it not also amount to 
contempt of Court?

I have an apprehension that Sri
Tripathi, I.A.S. who has deposed in
‘Kissa Kursi Ka* case may also be
suspended since he is deviating from 
the indicated line of C.B.I. About a
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hundred officers are subjected to in­
vestigations but they were n°t  *us- 
pended so also Mr Tamta who adopted 
the indicated line of C.B.I. spared from 
suspension, on the contrary Jagmohan 
was suspended 10 months ago (Inter­
ruptions)

MR. DEPUTY-SPEAKER: No, no.

SHRI DINEN BHATTACHARYA: 
How can he raise it?

SHRI MALLIKARJUN: His fault
was that (Interruptions).

MR. DEPUTY-SPEAKER: Mr. Malli- 
karjun, if it does not come in the text, 
it w ill go out of record ( Interrup­
tions) You come back to the text.
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SHRI MALLIKARJUN: I am raising 

this under 377. I am not speaking 
during Zero Hour.**

Mr. Deputy-Speaker, Sir. I strongly 
plead and urge the Prime Minister to 
revoke the suspension orders of- Shri 
Ghosh and Shri Jagmohan and that 
such motivated suspensions should be 
avoided in future in the interest of 
justice. (Interruptions).

MR. DEPUTY-SPEAKER: Mr. Tombi 
Singh.

( Interruptions)
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